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AMENDMENT OF HINDU SUCCESSION ACT 

. *608. SHRI RANDHIR SINGH: Wi11 
the Minister of LAW be pleased to state: 

(a) whether Government have received 
any fresh proposals from the various State 
Goverments suggesting amendment in the 
Hindu Succession Act SO that daughters 
could have share in the property of their 
husbands rather than in the property of 
their father and brothers; and 

(b) if so, the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI M. YUNUS 
SALEEM): (a) No, such proposal has 
been received, Sir. 

(b) Does not arise. 
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MR. SPEAKER: This is question hour. 
Let him 'ask about daughters not about 
the Assembly. 
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THE MINISTER OF LAW (SHRI 
GOVINDA MENON): No proposal was 
received from the Government of Haryana 
on this matter. But I can say for the in-
formation of the House that a resolution 
was moved in the Punjab Legislative 

Assembly requesting the Punjab Govern-
ment to move the Union Gowrnment to 
amend the Hindu Succession Act in such 
a way as to make the daughter inherit the 
property of the father-in-law after her 
marriage instead of that of her fatbu. 
Though the resolution was passed in the 
A9gembly, it was rescinded a few days 
later by a motion moved by the Chief 
Minister. A committee was 'appointed by 
the Punjab Government to go into the 
matter and a report has been submitted 
by it to the State Government. We have 
received a copy of the report with a re-
quest that the contents may be kept confi-
dential. 
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MR. SPEAKER: You are converting it 
into a joke; dau!;hters are suffering because 
of your joke, This is not a debate on 
daughter's property. This is question hour. 
Put a supplementary. 
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SHRI GOVINDA MENON: I bope the 
member is aware that after protracted dis-
cussions in Parliament, the Hindu Code 
Bills were passed. Under the Hindu Suc-
cession Act, the daughter and the SOD have 
been given equal rights in the father', pro-
perty. Government continue to think that 
that is the proper law with respect to this 
matter. 
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SHRl GOVINDA MENON: Por the 
information of the member and the Houae, 
I would point to a provision in the Hindu 
Succession Act which says that whatever 
he the provision under the law, It shall 
IIOl affect any law in any State prewatiq 
fragmentation of holdinp. There is today 
in force a law known as the Prevention of 
Fragmentation and Consolidation of Hold-
iBas Act of Bombay. I think the propel 
remedy is for other States aIao to have 
legislations of this type to pr-' ftaa-
mcntatiOD. 
L96LSS/67-2 

SHORT NOTICE QUESIlON 
SHoIlTAOE OF SPIIUT IN DELHI 

+ 
S.N.Q. 12. SHRI KANWAIl LAL 

GUPTA: 
SHRI M. L. SONDHI : 

Will the Minister of PETROLEUM AND 
CHEMICALS he pleased to state: 

<a) whether it is a fact that thero is a 
BJ'Cat shortage of , spirit in Delhi; 

(b) whether it is also a fact that Delhi 
did not receive its November quota eo tar 
and no fresh quota bas been allotted tor 
the next month; 

(c) if so, the reasons for the shor!aCe; 
and 

(d) the steps taken by Government to 
remove the shortage of spirit in the capi-
tal? 

THE MINISTER OF PETROI.EUM 
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): <a) 
Yes, Sir. 

(b) Delhi reoeives its supplies of spirit 
from V.P. subject to availability. Supplies 
for November 1967 were delayed but have 
since been receiVed. Allocation from V.P. 
for December 1967 has also been rccdved 
and arrangements to lift the supplies are 
being made. 

(c) There is an acute shot'tage of spirit 
in the country on account of reduced 
availability of molBIIICS which in tum is 
due to a fall in the productiOD of white 
sugar. 

(d) Delbi Administration bave rationed 
the supply of spirit with a view to meet 
the requirements of bospitals and doctors 
on a priority basis and to the maximum 
extent possible. They are allo tappin, 
sources of supply other than U.P. 
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